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k. 	 IN THE .ENThAL 	iINITRrTIVE TELJUWAL : i-iYDE1,A3?D 

AT FDERA31L 

O.s.NO•  1506/9 	 Date of Order: 1.1.97 

BET.EsN: 

M.Sirron São 	 .. Applicant. 

AND 

Tne Director, Certral Tobacco 
ReSeaLcn InStitute (Indian 
Council of Agrl. Research), 
Rajahmundry, 

Senior Administrative Officer, 
Central Tobacco Research Institute, 
(Incian Council 01 Agr!. Research), 
Raj ahmuridry. 

Head Division ci Cnemistry, ientral 
Tooacco Research Institute (Indian 
co.rncil of tr1. Research), 
Rajahmundry. 	 .. Respondents. 

Counsel for the Applicant 	 .. Mr.M.Rajcm€.11a Rc.ddy 

Counsel for the Respondents 	 .. Mr.V.Bhimanna 
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X Oral order as per Hon'bthe Shri B... Jai Parameshwat, MW) X 
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applicant and Mr.V.Bhimanna,learned standing counsel for the 

respondents. 

CThI, Rajahmundry was served wj.tha charge memo dt. 5.9.92. 

In that charge rreno he was charged to have submitted an AIIEC 

claim on 8.10.91 in respect of himself and I -j -  members of his 
LLt 

family for 	nRrnrl  

ticket numbers. 
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Lith respect to the said charge an enquiry was conducted 

by the £nquiry  Authority. The Director and Disciplinary authority 

by his order dt. 3.9.93 accepted the findings of the Incuiry 

authority and imposed the penalty of withholflng increment for 

a period of 2 years from 1.1.94 to 31. 12.94 without cumulative 

effect. 

It is this order that has been challenged by the 

applicant in this OA. 

The respondents have filed counter to this OA stating that 

as per the COS (CCA) Rules a govemmnt servant has an opportunity 

to prefer an aøeal aaainst any ordr'r nicrnn ?-nr Fhc ,14r4r1innr.. 
authoritk to the ne4j.her authority and that the applicant 

has not exhausted the said remedy anttherefore  the present OA 

is premature. 

The learned counsel for the applicant ccnceeded that an 

opportunity for preferring an appeal against the order imposed 

the penalty dt. 3.9.93 is available to the applicant. Hence 

we feel it proper to direct the applicant to prefer an aeal 

to the appelate authority' iitbin 1Piiaq on orbefore 28.2.97 

In case the applicant prefered an appeal before the said date 

the competent authority shall consider the same on morits waiving 

thç period for filing an appeal 
11 
if any. 

The OA is' ordered accordingly. No costs. 
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